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A " OQRDER
By thig applicéti_on the. applicant has prayed for review
of the order dated 17.69.97@assed by this Tribunal by which
the 'I‘ribt_mai refused the benefit of arrears of pay as claimed
in the O.A,656/1996 filed by the applicant, D.N, Adhikary. We
have gonegrou%/ the order dated 17,09,97 as passed by the
Tribunal. ©On a perusal™gf thesame, we find that specific order
with reasons has been passed by this Tribunal and tﬁere‘is n§ ‘
error apparent on the face of the record, Moreoﬁér. review is
not permissible to reappreciate the grounds stated in t:hev judement
for the purpose of refﬁsing the reliefs,
2. .In view of the above, we do not find any merit in the

review application and thereby it is dismissed awarding no

'costS.
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